IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAEAD BENCH
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0.A._395/95. | | Dt. of_Decision i 25=07-97.
G.Syam Kumar : ! .. Applicant.
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1.lTha Station Dircctor,
all Indidradio, Vijayawada.
'~ 2. The District Employment Cfficer,
District Employment Exchange,

Vijayawada, .. Regpondents,
Counsel for the applicant : Mr, S5,Ramkkrishna Rao
Counsel for the requndents : Mr. V.Bhimanna, Add1.0GEC fer R-1

! Mr. P.Naveen Rao for R-2.
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THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.. AT PARAMESHWAR : MEMBER (JUDL.)
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CRDER

GRAL CRDER (PER HCN'BLE 3HRI R.RANGARAJAN : MEMBER ( ADMN. )

Heard Mr,S.Ramakrishna Rao, learned counsel for the
applicant and Mr.P,Naveen Rao for R<2., None for R-1.
2, The aﬁplicant in this OA~§E§ worked on centract basis
in EnaineeriPa Sec;ion of All India éedio, Vijajawada f£rom May, 1993
to April 1%94 for a period of one yéar as Electrician. The applicant
submits that he had passed 10th Class in April, 1986 and oot himcelf
registered with the employment exchange, Vijayawada on ?:E:?Qﬁvide
Registration Ne;J5/166€/C253C, He élso submits t?at he belongs to
SC community. He was clso qualified in Technical qualification of
Radio & T.V.Mechanism znd he also possess ITI cerpificatﬁLs an
Electrician. The post of E-lectricj.:an became vacant under R-1 and
the pistrict Employment: exchange, Wijayawada wag yequested to send
suitable candidates forr £filling up xhat post, It is stated that the.
second respondents in pursuance of the reguesition sponsored in A/
e 20 WRAL oot
Faapece—o?/0C candidates only twe candldatesufo; thaqbost on 20-12-94,
TheyyR-2 was further advised to nominate atleast 1b candidates from
the SC catcgory tc ensire proper seélection gs only two names hatﬂ beer
— W =
sponsored for the Electrician reserved for SC. %f‘lt 3 not possible
to sponsor SC candidates . a certificate to that effect may be sent

7
ty:fﬂﬁk- Xto R-ﬂ% It is stated that another list of 20 names of candidates
N%wﬂr -

=
whc;ﬁgg’registered their names between 1986 and 1993 were sponsored
by R-2 by another list on 2-3=¢5, ' Even in this list the name of £he
applicant was not finding a place:%n any of the lisqssponsored.by
Re2 e B N Ve AL Asbruse. o ! -

3. This OA is filed prayingifor a direction to R-2 to sponsor
the name of the applicant herein to R-1 for the ﬁost_of Electrician

with ccnsequential direction to consider the case of the applicant as

he has fulfillegd the conditions for that post.
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4, No reply has been filed/any of the respomdents so far,

Though an ipterim order wés issued in this OA to the effect that
R-1 was notfissu@fany order of appointment in regard to the post of
Electrician the same appeared to have been vacated by crder dated
14-11-96, The léarned counsel for the applicant submits that the
post 1s not vet filled and the selection is yet to be conducted.

He further submits that :n view of the Supreme Court Judgement

reported in 1996 (6) SCALE 676 (The Excise Superintendent Vs,
ReDeNeV3iWESWARlId K40 =Vvell 11 LUne I‘.aInCLUI crie app.l.lc&nt 15 nNoT

sponsored bty the employment exchange he c¢an be considered for the
past of Tlectri€ian provided he fulfils the necessary conditiong
for appoiﬁtment acs Electriéian under R«1 in accordance with the |
not4fication. The applicant further submits that he had already
submitted his application and that applicatior is lying with Rel
still., Hence there will be no difficulty for R-1 to considez/his
case alﬁng with the employment éxchange sponsored candidates for the
post of Electrician gainst the SC guota.

5. In view of the asbove submission, the fcllowing direction
is aivén:~ |

The applicant should also be considered for the post of

Electrician for which pecjugsition has been placed on employment

exchange bv R-1, even if the name of the applicant is not sponsored

by the emplovment exchange, i
R—&—ﬂﬂﬁ=ﬁ22r Eif the applicanf has already submitted his application
and fulfils all the condifions ,s prescribed in the requisition sent
to R=-2,

6. The OA is ordered accordingly. No costs,

o~ M

{ESHWAR) {R., RANGARAJAN)
MBER(JUDL, ) MEMBER ( ADMN. )
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